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DATE OF ORDER :  20-01-1997
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Between =
'K.Pedda Uéera Ra ju
." | cee Bpﬁliﬁant
And

1. Union of India, rep. by its Secretary to
Govt. af India, M/o Defence, New DOslhi.

2. The Lnglnaer ln-ChleF, Army Head
Qusrters, Defence HQPO New Oelhi.

~ 73, The Chief tng¢ncer, Hg Southern Command,

Fune-1,

4. The Director General, Naval Project,
Visakhapatnam=530014.

... Resgpondents

Coungel for the Applicant  : Shri N.Ram flohan Rao

Counsel for the Respondents:: Shri V.Bhimenna, Addl.

CORAN :
THE HON'BLZ SHRI R,RANGARAJAN ; MEMBER  (A)
THE HON'BLE SHRI B.S.JAI PARAFLSHWAR = :  MEMBER

(Order per Hon'ble Shri R.Rzngarajan, Member
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(Order per Hon'ble Shri R.Rangarajan, Member (A)
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None for the appLicant.{Shri V.bhimanna, standi

counssl for the respondents.

i

ng

24 Even on the last date of hearing the lsarned couynsel

1

for the applicant was absent., As the prayer in this O.f. is to

Pix & time schedule to dispcse of the charge ‘memo. We do not

find any resson to wait for the applicant's counsel to |be

oresent. Hence the 0.A. disposed of at the Bdmission ytage itself

as per rule 15(1) of the AT ﬂgroceedure) Rules, 1987.

3. The appt?éé%ifé applicant who is now working as PDC under hﬁp
—

respondent No.4 was issued with a charge memorandum NO.

92, dt.12-11-92 (Annexure- A-;). It is stated now in th

C-13011/2/VIG

e D.A,

that the enguiry has already been concluded and the Enquiry

of ficer has also submitted fis report and the copy of the Enguiry

Report was xzdfgmmunicated to the applicant by letter gt.

23-3-95, The applicant has xgp?g%{f-represented to thsg

Discipli-

nary Authority on 20-4-95 against the findings of the Enquiry

Q&ﬁg;ffgfficer. Inspite of the fact that the Enquiry Proceed-

ings had already reached the final stage no dacision in

ragard

to disposal of the charge memo dt.12-11-92 has been taken so far

by the Disciplingry %uthority inspite of the repeated reminders

from the applicant.

4, This 0.a. is filed praying for a direction to the Respon-

dent No.l to dispose of the pending disciplinary procgedings

-




€

arising out of the charge memorandum dt.12-11-92 within a period

of one month.

5. As the enquiry proceedings has a&@?zf? reached tH

stigg already, we do not think that it will be difficul
(B

Respondent No.l to dispose of the charge memo within a

periodg @fter verusing the Enquiry Officer's report ar

reply submitted by the applicant thereon, wWe feel thy

memdrandum can be disposed of within 2 months from: the

receipt of a copy of this crder.

A In view of the above, Eespondent No.l fs directed

a final decision in regard to the charge memo dt,12-11

e final

|t for &{
. _\-.ﬂ-’
short
14 the
at the Cbn7z/
R \__/

date of

to £3ka

.92 issued

.to the applicant within a psriod of 2 months froun the date of

receipt of & copy of this judgemant.

Gﬂ-d;ﬂﬂL&Jaﬂaml%4.

7. No crder as to costs.

JAI PARAMSSHWAR) (R .RANGARAJAN)
: Member (J) ., Member (&)
a 5 Aﬂ?
. * R )
ﬁv‘"ﬂ“;——m.r’f’?:
Dated: 20th January, 1997. . DY P\‘C.%f&wm)

Dictated in Open Court.
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Secretary to Govt., of India, M/e Defence, Union of

Ingineer in Chief, Army Head Quart=rs, Defence HQPO,

Delhi,

Chi=f Engineer, HD Southern Command, Pune.

Diector General, NavzlProject, Visakhapatnafq.

copy to Sri. N.Ram Mohan Rao, advocate, CAT,

copy to Sri. V.Bhimanna, Addl. “csc, Car, Hyd.

Spare CoOry.

copy to Library.

Hyd,
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